Duroflex Coir Industries Ltd.
Vs
Assistant Commissioner (Assessment) of Sales Tax and Others
SLP (Civil) Nos. 6560-61 of 1991
(S. Ranganathan, V. Ramaswami-II, N. D. Ojha JJ)
25.10.1991
ORDER

1. The petitioner challenges the correctness of the judgment of the Kerala High Court which upheld
the validity of provisional assessments made under the Keral General Sales Tax Act, 1963 as
amended in 1982. The main point made by the petitioner was that, since Section 18 of the Act
which provided for provisional assessments had been deleted, sub-rules (7) to (14) of Rule 21 which
had earlier been framed to give effect to the scheme of provisional assessments under Section 18
should also be treated as having become otiose and should have been deleted. Learned counsel for
the petitioner confined himself before us to a challenge to sub-rule (9) of Rule 21.

2. The above point has been decided against the petitioner by the High Court following an earlier
judgment reported in Asoka Oil Mills v. STO [(1985) 58 STC 282]. We have perused the judgment
of the High Court and heard counsel at some length. We are in agreement with the reasoning and
conclusion of the High Court. Moreover, this is a point more or less of procedure and the decision
above refereed to is being followed in the State of Kerala since 1984 when the above judgment was
delivered. There is no reason to disturb this position. In these circumstances, we see no reason to
interfere and we dismiss the special leave petitions. We, however, make no order as to costs.
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